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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI '
0.A. NO. 727 OF 2022

IN THE MATTER OF
RamroopRana ... APPLICANT
VERSUS
The State of Bihar & Ors. .... RESPONDENTS

FACTUAL AND ACTION TAKEN REPORT ON BEHALF OF JOINT
COMMITTEE CONSTITUTED VIDE ORDER DATED 18.11.2022
PASSED IN O.A. NO. 727 OF 2022.

I, S. Chandrasekar, aged about 44 years, Son of Mr. S. Subramani, residing at B-
202, Amarkunj Apartment, Vivekanand Marg-Patna-800013, do hereby solemnly

affirm and state as follows: -

1. That I am posted as Member Secretary, Bihar State Pollution Control
Board, Patna and as such I am well aware of the facts and circumstances of
the present matter. I am competent and duly authorized to swear the

present affidavit.

2. That the instant matter has been registered as an Original Application on a
letter petition filed by Sri Ramroop Rana resident of Banka District, Bihar,

before the Hon’ble National Green Tribunal, New Delhi, alleging therein
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that land mafia are illegally encroaching river Odhani in Banka by filling

with earth and changing the status thereof.

. That the instant matter was heard on 18.11.2022 when the Hon’ble
Tribunal was pleased to constitute a Joint Committee comprising of
representative from Regional Office, MOEF&CC, Ranchi, Jharkhand,
Principal Secretary, Water Resources Department, Government of Bihar
and District Magistrate, Banka, Bihar and direct the same to meet within
two weeks, undertake visits to the site, look into the grievances of the
applicant, verify the factual position and submit its report. The State PCB

was made nodal agency for coordination and compliance.

. That pursuant to passing of the order a meeting of the joint committee was
convened on 20.12.2022 and site visit was undertaken on 28.12.2022.
Further, based on the findings of the said inspection a report of the

committee was filed by BSPCB through email.

. That the State Board vide letter no. 141, dated 24.01.2023, requested the
District Magistrate, Banka, to submit a final report in the matter. Also, a
meeting of the committee was convened on 06.03.2023 to ascertain the

final report in the instant case.
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6. That pursuant to the meeting dated 06.03.2023 the District Magistrate,
Banka, has submitted a final report vide his letter no. 895, dated
07.03.2023, in which following has been stated:-
(i) Odhani river flows from South to North direction and it is an Ephemeral
River;
(ii)) Towards left of Odhani river Masuriya Village is situated and in
upstream of Masuriya village Rajasva village is situated and in Ward No.
12 of Rajasva Village at Khata No. 420, Khesra No. 139 and 140
admeasuring 16.50 Ha is registered as Odhani River and in Ward No. 11,
Khesra No. 662 is registered as Dam of river;
(iii) In Khesra no. 139 the bank of Odhani river situate. The bank of the
odhani river is about 1-3 meter above from the bed of the said river. At the
bank of the said river a Kaccha Rasta (road) was found. On measurement
by Ameen it was found that in Khesra No. 139 for about 601 meter in
length and 4 meter in width has been encroached by constructing a road;
(iv) In course of inspection One Sri Abhishek Kumar, Advocate, informed
that the encroachment in the Odhani river has been done by Keshav Jha,
Kailash Chandra Jha both Son of Narayan Jha; Amresh Jha Son of Arun
Chandra Jha; Ravi Kumar Sinha Son of Avinash Chandra Sinha and they
were assisted by Sri Anupam Garg Son of Shyam Sundar Agarwal & Sri
Panchu Jha Son of Late Janardhan Jha. The Petitioner did not made

himself available at the time of inspection;
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(iv) The villagers present at the time of inspection informed that villagers of
Vidayadih; Churaelli and Hasiya-Bahera use the Dam a_nd Banks for
commuting. Also, the Executive Engineer, Rural Works Department,
Govt. of Bihar has carried Habitation Survey of Vidayadih; Churaelli;
Hasiya-Bahera and Nimadih village for providing a Link Road to Banka-
Belhar Main Road;
(v) The District Magistrate, Banka, has vide his letter no. 893, dated
07.03.2023 issued Show-Cause notice to Narayan Jha and 9 others for
encroaching the Odhani river and has further stopped registry of any land
in the said area and has directed to remove encroachment from the banks
of river Odhani;
(vi) The District Magistrate, Banka, has vide his letter no. 894, dated
07.03.2023 issued Show-Cause notice to Executive Engineer, Rural Works
Department, Govt. of Bihar, to show-cause as under whose order the said
work has been done.
A copy of the report of the District
Magistrate, Banka, dated 07.03.2023;
Copy of letter no. 893 dated 07.03.2023
and a Copy of Letter no. 894, dated
07.03.2023 is annexed and marked as

Annexure-1 Colly.
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7. That from above report it is evident that a road has been constructed inside
the bank of river Odhani to facilitate approach to four to five plots located
immediately outside the river bank. Also, the allegation made in the

Original Application about encroachment in river Odhani is true.

8. That remedial steps has been taken by the District Magistrate, Banka, and
he has started proceedings against the encroachers and has also issued
show-cause notice to the Executive Engineer, Rural Works Department, to

explain as to how road has been constructed inside the bank of the river.

9. That I have read the contents of the report and have understood the same.

/)
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